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ORDER
I T1. When the

Respondent Debtor. Since the Respond

matter was called no one is present from the side of the
ent has neither filed any replynor setfled the disputed amount, therefore, the Insolvency proceedings

may commence against the Responde nt Debtor if there i:; no responseon or before the next date of Hearing.

4. Matter adjourned to 06.02.2
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2. The petitioner 
is directe

Debtor or any oireaor r 
to serve a copy of this order to the Respondent
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before the next date of Hearing.

3. Name of the IRp has nc
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